Zad

s

~ oo
“_Wt‘_—;tl '

- the applicant to appe

.

Applicent through counsel Shri Umesh fisrs,

{

"of the respondents Frs Rej. Kumari

ounsel, is present,

. ’ . - : N
e have hesrd lezrnsd counsel for both
v
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he point in issue 1s ¢
c

ant, who was work
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at £,P.C., Heu Delhi, was
sent EOr'medical checkeup to Or, Bam Menohar
Lohia Hospital,  New Delhi and the reporf from
them was thet the applicant wes unPit becsuse
of defective | )
the departmental authorities decided tc send
2 be
Board and get himsalf examined, The disputad

point thereafter comes is that the applicent

c
“has, nat been 2llowed to resume his werk, The

respondents say thet the epplicant has not -
heen relieved from ths job but was only
relisved for the purpose of going to Or Rem
nchar Lohia Hoabital‘for medical check-up,
o

t has nct done so far,

It is apparent thet the spplicant -
ctc be an emglovees, - But we have

noticed that the applicent has not appesred

D
befocre the Medigel Bosrd for his check-up,
L

shich Is & necessity, We, therefore, direct

‘that the applicant will now go to Or, Ram

Fapohar Lohia Hospital to appeasr befors ths

Medical Board whensver it is indiceated and

get himself examined,.

when He goes to ths-

allowed tc work,
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